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MR. SPEAKER: You cannot hove a 
new precedent. You will have an op­
portunity later during the day.

SHRI JYOTIRMOY BOSU: The
House has been b y -p a ssed .« . .

MR. SPEAKER: The House has uot 
been by-passed. The newspapers find 
out these things by various mesns.

Papers to be laid on the Table.

12.02 hrs.

PAPERS LAID ON THE TABLE
In s e c t ic id e s  ( A m e n d m s n t ) R u l e s , 
1977 AWD A n n u a l  R e p o r t  or  B i u a r  
S t a t e  F o r e s t  D e v e l o p m e n t  C o r ­

p o r a t i o n  L t d . roB  1975-76
THE MINISTER OF AGRICULTURE 

AND IRRIGATION (SHRI SURJIT 
SINGH BARN ALA): I beg to lay on 
the Table—

(1) A copy of the Insecticides 
(Amendment) Rules, 1977 (Hindi end 
E>iglish versions) published in Notifi­
cation No. G.S.R. 736 (E) in Gazette 
of India dated the 9th December.
1977, under sub-section (3) o f Sec­
tion 36 o f the Insecticides Act, 1968. 
rPlaced iTi Library. See No. L T- 
1603/78].

(2) A copy of the Annual Report 
THindi and English versions) o f the 
Biharr State Forest Development 
Corp<>ratlon Limited, for the period 
10th February. 1975 to 31st March, 
1976 along with the audited ac­
counts and the comments of the 
Comptroller and Auditor Gene­
ral thereon, under sub-section (2) 
o f the Sec ion 619A of the Com ­
panies Act, 1956, [Placed in L ib­
rary. See No. LT-164/78].

A n n u a l  R e p o r t  o f  I n d i a n  I n s t i t u t e  
OF T e c h n o l o g y , D e l h i  f o r  1976-77 
CERTTTIED ACCOtTNTs OF V iS V A  B h ARATT 
U n iv e r s t t v , S a n t i n i k e t a n  f o r  1974-75 

AND s t a t e m e n t

DR. SUBRAMANIAM SWAMY 
TBombay-Norlh East): Sir, with regard

to item 3(1) regarding papers to be laid 
on the Table, 1 have sent you a note. 
This relates to Indian Institute o f 
Technology, Delhi. This Institute was 
created by an Act of Parliament. The 
annual report for the year 1976-77 is 
being laid on the Table. There have 
been serious irregularities in it. The 
Public Accounts Committee has gone 
into it and the report has still not been 
placed on the Table of the House. The 
person who w'as responsible for ex ­
posing various Irregularities uvas beaten 
up last night by a gang of goondas and 
is lying in the Safdarjung Hospital. 
Serious irregularities have been com­
mitted by the management of the IIT 
in matters of accounts. The report of 
the Public Accounts Committee and the 
•follow-up action’ report must > e placed 
on the Table of the House wvthout any 
further delay, specially in view of the 
fact that the principal person responsi­
ble for exposing these irregularities 
has been beaten up by a gar^ of 
goondas last night and is now in the 
Safdarjung hospital. The Minister 
must enquire into it and place all the 
facts before the House.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, I have also given 
you a notice regarding item 3(2), sub- 
items (1) and (il) of the Order Paper. 
First, I would like to draw your kind 
attention to the fact that the statements 
showing reasons for delay in laying 
these papers on the Table has not been 
circulated to us. We do not know 
what the statement says unless it is 
circulated well in advance, and we can­
not make any observations.

Secondly, we would also like to 5] 
why this delay. The Certified account* 
together with the Audit Report thereon 
tor the year 1974-75 Cor such a well 
known University, the Visva-Bharati 
University, Shantiniketan, the creation 
o f great poet, Rabindranath Tagore, is 
coming now. What about the reports 
for the years 1975-76 and 1976-77? It 
is a very serious matter; we would like 
to know the reasons for the delay* 
How can you have this every time?



2 57  Papers Laid PH AIjG U N A 8. 1899 ( S A K A ) Papers Laid 258

MR. SPEAKER: It wiU be sent to
the concerned Committee.

SHRI
W A I**

H U K AM  C H A N D  K A C H -

MR. SPEAKER: Do not record.
The Minister is merely laying the 

papers on the Table now. The matter 
w ill be gone into by the Committee 
concerned.

DR. SUBRAM ANIAM  SW AM Y: The 
M inister must go  into all the points 
raised by us.

MR. SPEAKER; 
the Committee.

It w ill go befor«

THE MINISTER OF STATE IN THE 
M INISTRY OF EDUCATION. SOCIAL 
W tL F A R E  AN D CULTURE (SH RI- 
M ATI RENUKA DEVI B A R A K A - 
T A K I): On behalf o f Shri Pratap 
Chandra Chunder I beg to lay on  the 
Table—

(1) A  copy of the Annual Report 
(H ind i* version) o f the Indian Insti­
tute o f Technology, Delhi, for the

year 1976-77. [P laced in Library. 
S ec  No. LT-1605/78].

(2) ( i)  A  copy of the Certified 
Accounts (Hindi and English ver­
sions) o f the Visva Bharati Univer­
sity, Santiniketan, fo r  the j ’ear 1974-
75 together with the Audit Report 
thereon.

(ii) A  statement (Hindi and En­
glish versions) showing reasons 

fo r  the delay in laying the above 
papers.

[P laccd in Library. See  No. LT-1606/ 
78)

MR. SPEAKER; Would you say any­
thing about the delay now?

___ You are not in a position to say.
A ll right, It w ill go before the com m it­
tee.

^  I  » 4 0
«TT< ^  ^  I #  ^  fsK

ft ^  grfr?: |

Notification under R equisstioninc 
AND A cquisition of Imm ovable  Pro-  
Jetry A ct, and R eview  and A nnual 
R eport of Housing and Urban Deve­
lopment Corporation L td., New  D elhi 

for 1976-77
THE M IN ISTER  OF ST A T E  IN TH E  

M IN IS T R Y  OF W O R K S  A N D  H O U S­
IN G  A N D  SU P P L Y  A N D  REItiABILI- 
T A T i6 n  (SH R I R A M  K IN K A R ):

I beg to lay on the Table—
(1) A copy o f the Notification No. 

S.O. 2477 published in Gazette of 
India dated the 6th August, 1977 
containing Corrigendum to Notifica­
tion No. S.O. 4226 published in Gazet­
te o f India dated the 4th December,
1976, under sub-section. (2) o f section 
17 o f the Requisitioning and Acquisi­
tion o f Im m oveable Property Act,

1952. [Placed  iiK Library. S ee  No. 
LT-1067/78)

(2) A  copy each o f the follow ing 
papers (Hindi and English versions) 
under sub-section (1) o f section 619A 
o f the Companies Act, 1956:—

(i) Review by the Government 
on the working o f the Housing an^ 
Urban Development Corporation 
Limited, New Delhi, fo r  the year 
1976-77.

<ii) Annual ^Report o f the Hous­
ing and Urban Development Cor­
poration Limited New Delhi, for 
the year 1976-77 along with ♦he 
Audited Accounts and the com ­
ments o f the Com ptroller and Audi­
tor General thereon.

IPlaced in Library, See No. L T -1608/ 
781
Notifications under Food Corporation 
Act, 1964.

THE MINISTER OF STATE IN THE 
M INISTRY OF AGRICULTURE AND 
i r r i g a t i o n  (SHRI BHANU PRA­
TA P  SINGH): I beg to lay on the

*T h e English version o f the Report was laid on the 23rd December. 1977 
••Not recorded.

3739 L.S.— 9 .


